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MR. DEPUTY CHAIRMAN: Do not
write this part of the speech...
(Interruptions). )

JAGDISH PRASAD MATHUR:**

MR. DEPUTY CHAIRMAN: Do not
record this.

JAGDISH PRASAD MATHUR:
el qgEw @ ATAGT ATEAT g
e d fa Fqrrs

MR. DEPUTY CHAIRMAN‘ Do not
record anything... (Interruptipons)

SHRI SYED SIBTE RAZI: What he
has stated should be expunged from
the proceedings. .. (Interruptions),

SHRI J. K. JAIN: On a point of
order, (Interruptions) )

THE MINISTER OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): I want to say that Shri Mathur
is bringing in the name of the Prime
Minister directly or indirectly. I
strongly refute the allegations and
insinuations he is making. It was his
Government which looked in to the
whole matter and they could not
bring out anything and as a resull
the case was simply closed. Now in
this discussion he is making the same
total insinuations and absolutely
baseless complaints. I accuse Shri
Jagdish Prasad Mathur that he is in
the habit of making absolutely base-
less allegations. .. (Interruptions)

MR. DEPUTY CHAIRMAN: I will
look into all the records.
SHRI J. K. JAIN: On a point of

order.

SHRI SHRIDBAR WASUDEO
DHABE (Maharashtra): Why do you
allow him? There is no Special Men-
tion in his name.

MR. DEPUTY CHAIRMAN: He is
on a point of order...(Interruptions).

#RNTAt rannrdod
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*Fxpunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: I will
not allow the House to go on like this
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MR. DEPUTY CHAIRMAN: Nobody
will go on record.

SEVERAL HON, MEMBERS: (Con-
tinued to speak).
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SHRI PRANAB KUMAR MUKHER-
JEE: Mr. Deputy Chairman, most
respectfully I would submit today is
the closing day of the Session. I
know sometimes Members become
emotional. But we should not go to
the extent where we should lose
control over ourselves and do some-
thing which is beneath the dignity of
the House. Just now when the hono-
urable Member made out a point,
everybody from this side appreciated
that he made out a good point. This
is the spirit in which we should all
work, I do appreciate that he has
done it under an emotional surcharge.
So let us restore normalcy and let us
see that we end this Session with
peace and harmony. This is my hum-
ble appeal to the honourable Mem-
bers.
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F 9W YT X | H FE Fevatwaa
A Agt FTAT ITGAT 1 H FT@Aw &)
fadzn &3 @ a1 & "Adg w1
H F o Awer st -~ ¥ fay
FOoAA AX F quF Al g, Afee
Ay qraer sq feafs § @ fx (sqa-
"IR) AATAIA A ST AT FE 2 S
Fawafs o @1 wfad frag
zafad gaa va AT L@ AT 90
FUA F A9 sgaear F (sgaa)

MR. DEPUTY CHAIRMAN: Please
take your seats. (In-terruptions).

~ SHRI HANSRAJ BHARDWAJ
(Madhya Pradesh): Mr. Deputy
Chairman, Sir, in this very House.. .
(Interruptions). You kindly listen.
In this very House a Resolution was
passed indicting the leaders of the
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Opposition. That should be imple-

mented first before we proceed fur-
ther. Vaidiayalingam Commission re-
port should be implemented.

SHRI ERA SEZHIYAN (Tamil
Nadu): Mr. Deputy Chairman, Sir,...
(Interruptions).

SHRI HANSRAJ BHARDWAJ: Let
us start with that. You accept my
challenge. (Interruptions),

SHRI ERA SEZHIYAN: Sir, as men-
tioned by the hon. Leader of the
House, this being the last day of the
Session, we have been working over-

. time and probably so much of pas-

sion and other things have come in.
But, Sir, it is also true that this is a
House where we have to debate. We
the representatives of the people, and
all the parties may have different
stances on a particular issue. But the
best way is to debate however un-
palatable something will be. After
all, Mr. J. P. Mathur made his Special
Mention on the basis of a press re-
port which may begcomplete or may
not be complete. There may be the
other side to the same picture which
the Members or the Minister that side
will present. Today, it is only a
Special Mention. Therefore, I think,
we should have a debate on that. If
you want to substitute loudness for
logie, I do not know where this
House or any other House will end
up. Therefore, I would agree with
the Leader of the House. And let
us have a dispassionate discussion on
this. This being the last day of the
Session, we may not have this one.
At least, in the next session, let us
have a discussion in the first week
itself. (Interruptions).

SHRI HANSRAJ BHARDWAJ: You
condemn Mr. Malik’s behaviour.

-

SHRI ERA SEZHIYAN: All right, I
apologise, on his behalf, for whatever
unseemly thing has happened on this
side. And for whatever unseemly
thing has happened on the other side,
it is for your ...(Interruptions),
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SHRI HANSRAJ BHARDWAJ: Who
are you to apologise for him? (Inter-
ruptions),

SHRI ERA SEZHIYAN: Apart from
whatever has happened, I do not
know how far interruptions, attempts
to haul down a Member and loudness
where logic fails are going to be par-
liamentary or how far they are going
to help this thing. I am not blaming
anybody. We all belong to the same
House. Whatever 1s being done here,
the blamc is going to come to me
when I go to the public...(Interrup-
tions). . L

Maft qOK @A . FH TH
T A T A& gf & « (exquna)

SHRI ERA SEZHIYAN: Al right,
Madam, I apologise for everything. I
apologise for whatever has bcen said
on this side and also whatever has
been said that side. For everything..
(Interruptions).

SHRI J. K. JAIN: You condemn
him for what he has done today.

st Twgae fag (Sav wdw) ¢
gy ozq@ 9T ww fgEw & 0 A
g9 q | (enagm) Fogga 3@ @
| FEA ATgAr § & wd gred
A Fg TIU W §  (s33aia)
mfwar 3w g0 A § AW gam
¥ @z wwe fear § 0
MR. DEPUTY CHAIRMAN: Let us
go to the next item—Mr. Bhattacha-
rya. (Interruptions). The Leader of
the House has explained everything:

There is nothing left now...
(Interruptions)

.
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REFERENCE TO THE REPORTED
DROUGHT CONDITIONS IN EAST-
ERN U.P.

SHRI G. C. BHATTACHARYA
(Uttar Pradesh): Mr. Deputy Chair-
man, Sir, I want to bring to the notice
of the Government, through you, that
there is acute drought situation pre-
vailing in the eastern parts of Uttar
Pradesh due to the total failure of
monsoon, Sir, you know that eastern
U.P. is very poor and a backward
region of this country and the peasan-
try there with great difficulty could
collect some seed and plough their
fields; If you just happen to travel
that sid2, you will see that due to
lack of rain their entire crop has been
totally destroyed. (Interruptions).
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